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(b) No, Sir. 

(c) The following refundable security 
deposits are recovered by the Indian Oil 
CO'1lOration Umited from the consumers of 
Indane Gas:-

(i) Per 15 Kg. Cylinder Rs. 40.00 

(ii) Per pressure regUlator Rs. 10.00 

Total: Rs. 50.00 

No intereS( is allowed on this deposit as 
tbeeomequential reduction in the Corpora-
tion'. investment on L.P.G. distribution 
equipment is reftected in the selling rat",. 

(d) The price of Indane Gas is so main-
tained as to secure a competitive dilferential 
over the competitors' prices in any parti-
cular market. 
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OUTSTA"'DING LoANS AGAINST SrATBS 

785. DR. A. G. SONAR: Will tlte 
Minister of FINANCE be pleased to state : 

(a) whether it is a fact that loan!J are 
Qutstanding against each State; and 

(b) if so. the details thereof 1 

THE DEPUTY PRIME MINISTER 
AND MINISTER OF FINANCE <SHRI 
MORARJI DESAI) : <a) and (b). A state-
ment showing the amount of loans outstand-
ing against State Governments as on 31st 
Marclt. 1967 is laid on the Table of the 
House. [Placed in Library. See No. LT_ 
1599/67]. 

DECLlNI. IN REVENUE EARNTNGS IN WEST 
BENGAL 

786. SHRI J. K. MONDAL: Will the 
Minister of FINANCE be pleased to state: 

(a) wltether any assessmeDt has been 
made of the anticipated fall in revenue earn-
ing'\. such as income-tax, super·tax, customs 
and other Central excises and taxes in the 
West Bengal industrial areas incmding 
Howralt and Calcutta for the first half of 
the financial year as a result of the labour 
unrest. gheraoes and lock-outs; 
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(b) if so. the estimated amount under 
the various beads; Bnd 

(c) the steps which Government propose 
to take to make up this loss? 

THE DEPUIY PRIME MINISTER 
AND MINISTER OF FINANCE (SHRI 
MORARJI DESAI): (a) No, Sir. 

(b) and (c). Do not arise. 

SBARCHES 01' BusINESS HOUSES IN WEST 
BBNGAL 

787. SHRI 1. K. MONDAL: Will the 
Minister of FINANCE be pleased to state: 

(a) the particulars of the Business Hou-
ses in Howrah and Calcutta, which were 
searched by the Central Agencies during the 
period from the 16th August, 1967 to 15th 
October, 1%7; 

(b) tbe incriminating evidence fouod for 
various malpractices indulged in by these 
Business Houses; and 

(c) tbe action whicb Government bave 
ta!reo or propose to lake in the matter; 

THE DEPUTY PRIME MINISTER 
AND MINISTER OF FINANCE (SHRI 
MORARJI DESAI): (a) A statement 
showing the names and location of the 
business houses in Howrah and Calcutta, 
whicb were searched by the following Cen-
tral Agencies viz:' the Customs, Central 
Excise/Gold Control, Enforcement Direc-
torate and Income-tax authorities and the 
Economic Offences Wing of the Central 
Bureau of Investigation. during the period 
from the 16tb August, 1967 to tbe 15th 
October, 1967. is laid on the Table of the 
House. [Placed in Library. See No. LT-
1600/67]. 

(b) and (c). Out of tbe 63 cases. no 
j ncriminating evidence was found in five 
ca.'es. The evidence obtained from tbe 
articles/documents seized in six cases in-
dicated unau'borised export of jute goods (3 
cases); under valuation (one case) in con-
travention of the Cu.toms law and the 
foOl'eign Exchange Regulations; unauthoris-
eJ relining of primary gold (one case) and. 
acquiring of primary gold in excess of the 
permissible limit (one caSe) in contraven-
tion of the Gold Control Rules. In the 
remaining 52 cases, investigations are in 
progtess. On completion of the investiga-
tions, adjudication andlor prosecution pro-

ceedings will be initiated wherever W8Ihn-
ted under the respective enactment&. 

LEAKAGE OF REPORT ON SocIAL Cofi'rtloL 
OF BANKS 

788. SHRI E. K. NAYANAR: 
SHRI P. GOPALAN: 
SHRI NAMBIAR : 
SHRI C. K. CHAKRAPANI: 

Will the Minister of FINANCE be 
pleased to state: 

(a) whether it is a fact that the feIiOrt 
on Soci.l control on bimks bas !elite<! om; 

(b) if so, whether Government have 
investigated into tlre matter; 

(c) the findings thereof; and 

(d) the action taken against the officers 
concerned? 

THE DEPUTY PRIME MINISTER 
AND MINISTER OF FINANCE (SHRI 
MORARJI DES1\I): (a) Certain reports 
in a section of the press appear 10 have 
been based on some of the portion, in Dr. 
Pai Panandiker's report on socialcODlrol 
over banks. 

(b) to (d). Government do JWt c:oosi-
der it necessary or worthwhile II> investi-
gale into the matter. 

FOR£IGN MIsSION 

789. SHRI E. K. NAYANAR: 
SHRI P. GOPALAN: 
SHRI UMANATH: 
SHRIMA TI SUSEELA 

GOPALAN: 

Wi1l the Minister of FINANCS be 
pleased to .tate : 

(a) Whether it is a fact that _e 
Foreign Missions in In6ia haVe not ItlIt 
in annual returns in respect of their Indian 
employees or have not deducted tax at 
source; 

(b) the names of the Missions and the 
total number of Indian employee, involved 
therein; 

(c) the steps taken against the foreign 
Missions; and 

(d) the steps taken against the em-
ployees for not li.Iing incotne-tax return.? 




